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[T, &. G197/ROB & RUB/LC-44/Anvi & Mirzapur VIg/20E]
AT THT [T, T ST sTreaprr (Faim)

MINISTRY OF RAILWAYS
(Central Railway)

NOTIFICATION
Mumbeai, the 12th May, 2026
Under clause 20E of the Railway (Amendment) Act 2008

S.0. 2581(E).— Whereas, by the notification of the Government of India in the Ministry of Railways (Railway
Board), number, S.0 2345 (E) dated 24" May 2025 published in Gazette of India, Extraordinary, Part II, section 3 Sub-
section (ii), dated the 26" May 2025 (hereinafter referred to as the said notification ) and issued under sub-section (1)
of section 20A of the Railway Act, 1989 (24 of 1989) and Railway (Amendment) Act, 2008 (11 of 2008) (hereinafter
referred to as the said Act), the Central Government declares its intention to acquire the land specified in the schedule
annexed to the said notification for the purpose of execution, maintenance, management and operation of Special
Railway Project, namely “Proposed Construction of ROB & RUB (10 Nos.) in lieu of Level Crossing Gates between
Igatpuri-Manmad & Bhusawal-Badnera Section of Bhusawal Division” in the district of Akola in the State of
Mabharashtra.

And whereas, the substance of the said notification was published in for Sub-Divisional Officer & Land
Acquisition Officer, Akola in daily newspapers namely “Dainik Divya Marathi” & “Dainik Bhaskar” Dated 21-06-
2025 under sub section (4) of section 20A of the said Act;

And whereas, objections were received. Competent Authority has heard the objections and orders have been
passed in terms of Section D of the said act;

And whereas, in pursuance of sub-section (1) of Section 20E of the said Act, the competent authority has
submitted its report to the Central Government;
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Now therefore, upon receipt of the report of the Competent Authority and in exercise of the powers conferred
by sub-section (1) of section 20E of the said Act, the Central Government hereby declares that the lands specified in the
schedule annexed hereto shall be acquired for the aforesaid purpose;

And further, in pursuance of sub-section (2) of section 20E of the said Act, the Central Government hereby
declares that on publication of this notification in the official Gazette, the land specified in the schedule annexed hereto
shall vest absolutely in the Central government free from all encumbrances.

SCHEDULE

Brief description of the land to be acquired, with or without structures, falling within the Special Railway Project of
“Proposed Construction of ROB & RUB (10 Nos.) in lieu of Level Crossing Gates between Igatpuri-Manmad &
Bhusawal-Badnera Section of Bhusawal Division” (LC No. 44) in the District Akola in the State of Maharashtra.

Total
Land Owners | Survey area N
S. La‘n.d . Name of Name No./ Land as Acquisition Construction/
Acquisition . Taluka . Area Borewell/ Structure Trees
N. Proposal No Village according to Gutt Tvpe per (Ha.) Tubewell uctu
P : 7/12 Extracts No. P 712 :
(Ha.)
Sayyed Zishan
1 Sayyed 5712 1 1.50 0.13 -
Khurshid
Sajeda Parvin - - Mango
2 Syd. Jamshid 57/1 1 1.92 0.58 235
Sudhakar - -
Madhukar
3 Nage and 58/2 1 121 0.17 -
Other 6
Sayyed Khalid - -
4 Syd Ayub 58/1 1 3.26 0.17 -
Nageshwar - - Mangeo
5 Manikarao 5912 1| 081 0.20 o0
Nawalkar
Purushottam - -
6 Kisanrao Wasu 59/2 1 0.65 0.14 -
And Other 1
LAQ- Sanjay - B
47/Anvi/01/2024- Anvi Akola | Manikrao
7 2005 Wasu And 59/2 1 0.65 0.09 -
Other 1
8 Syd Fahim Syd | = 59, 1 1.23 0.02 . . .
Rahim
Dinkar - -
9 Madhukar 61/2 1 2.40 0.42 -
Nage
10 Ashok Shankar | ¢, 1| 2.8 0.37 ; ; -
Zambre
1 Dhiraj Ashok | 50 | 1| 126 0.17 ] ; :
Zambre
12 Sachin Ashok | 657 |1 | 059 022 ] - .
Zambre
Mabharshi -
Walmiki
13 Bahuuddeshiya 62/4 1 0.40 0.01 2 -
Sanstha Akola
R.N. 2093
18.06 2.69
Total (Ha.) (Ha.)
Ashok Shankar Neem-
1 LAQ- Zambre 104/1 1 0.51 0.16 03
47/Mirzapur/02/2024- | Mirzapur | Akola | Shankar
2 2025 Laxman 104/2 1 0.40 0.01
Naydekar
0.91 0.17
Total (Ha) | (Ha)
18.97 2.86
Grand Total (Ha.) (Ha.)

[F. No. G197/ROB & RUB/LC-44/Anvi & Mirzapur V1g/20E]
BHUVNESH KUMAR GUPTA, Chief Administrative Officer (Construction)
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